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(iv) Encouragement is being given to 
JI'oup and cooperative housing by Cen· 
tral and State Governments. 

(v) The Urban Land (Ceiling and 
Regulation) Act, 1976 is in force. 

(vi) The availability of institutional 
finance from various sources. for bous-
ing i~ being increased. 

I' 

~.ewDZe for Development Of Regula· 
ted Markets 

27. SHRI D. S. A. SIV.APRAKA-
HAM: Will the Minister of RURAL 

DEVELOPMENT be pleased to state: 

(a) what assi tance is given by Central 
Government to State Governments for 
development of regulated markets; and 

(b) the details of assistance gi ven to 
the Tamil N adu Government? 

THE MINISTER OF STATE OF 
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA 
MISRA): (a) Under the scheme for 
development of selected regulated mar-
kets, central assistance is given at the 
following rates for providimg infrastt'uctu-
Irat facilities for agricultural markets 
which meet the requirements of the ~che· 

me: 

(i) Regulated 
commercial crop 
ton. G oundnut, 
,Potatoe, Onion, 
leaves). 

Markets handling 
(Jute, Tobacco, Cot-
Cashewnut. Coconut, 
Chillies and Betal 

.... Rs . .4 lakh per market. 

(JJ)Regulated Markets situated in 
. command areas 

. , . . Rs. 5 laths per market. 

(iii) Terminal Markets for Fruit 
. nd Vegetables 

. , .. R'S. 1 S laths per market. 

(b) The Government of Tamil Nadu 
have lOot so far availed of any !;entral 

• tance under the scheme. 

News item captioned ''Paddy lying in the 
OpeD" 

28. SHRI HARIKESH BAHADUR 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government's attention has 
been drawn to paddy lying in ' open in 
Punjab and FCl's undertaking to clear the 
entire stock in 2weeks and if so, whetber 
this was done in time (Economi.; Time'a 
3-1-83) ; 

(b) whether Government will consider 
decentralisation to ensure the grain stor-
age 10 ses and expenditure are minimised 
and thereby reduce or elimiJllate need for 
grain imports; 

(c) whether Government hay!! worked 
out year-wise and state-wise l(t~~s in 
handlinglstorage by Central Government 
storage agencies during last 5 years; and 

(d) whether Government are aware that 
mixing of good wheat with infected wheat 
by FCI OlD a large scale and its use as 
seed by Government over years has re~l.llt­
ed in widesplcad Ji'ssemination of Karnal 
Bunt disease? 

THE MINISTER OF STATE OF" fHE 

.. 

MINISTRY OF FOOD AND CIVIL ..-
SUPPLIES (SHRT BHAGWAT JHA 
AZAD) : (a) As a result of the drive 
launched by the Food Corporation of 
Indian for clearance of paddy stocks lying 
in open by the end of January, 1983, no 
stocks of paddy are 1ll0W lyin~ in cover 
and plinth (CAP) storage unprotected in 
Punjab. 

(b) Several steps have already been 
taken to ensure that storage 10'Sses and 
expenditure thereon are reduced to the 
minimum. Other measures whatever con- { 
sidered appropriate in this regard in ' , 
future, will also be taken. 

(c) Yes, Sir. 



Written A~w~rs PHALGUNA 2, 1904 ($,,(KA.) to QueltiOM 66 

(d) onnally FCI do not· supply wheat 
for seed purposes. However, when wheat 
is supplied for seed purpom to State' 
Govemmenu, it is only from sound and 
disease-free stock which is accepted only 
after germination test by the State Oov .. 
ernments. 
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Registration of DDA MIG Flats in East of 
Kailash (Suraj Parbat) 

30. · DR. V. KULANDAIVELU: Will 
the Minister of WORKS AND HOUSING 
be pleased to state: 

.. 

(a) whether the DDA has not so far 
taken any action to execute registration 0 
DDA's MIG Flats in East of Kailash 
(Suraj Parbat), New Delhi which were 
allotted on cash-down basis as far back as 
November 1976; , 

(b) whether it is al~ causing continu. 
ed loss of Revenue to the Public Excho-
quer; 

(c) if so, what action do Government 
propose to take to shake up the DD.A. 
and set down a target date for regis-
tration of such flats; and 

(d) the number of such cases and those 
where the allottees have applied for re-
gistration in joint name'S along with their 
spouses and wby the DDA is oot rea. 
ponding to any of theao requesta? 




